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The applicant is aggrieved by the denial of reulari-

sation in service from the date of Annexure-Il notification 

by which he1 has been appointed as Assistant Motor Vehicle 

Inspector in the L & I) Administration, He has also prior 

service from the date of Anne.xe-I i.e. 17.12.8. in the 

light of Annexure-IjI office order, he was appointed as 

adhoc Assistant Motor Vehicle Inspector in the scale of 

&. 1400-300. The Recruitment Rule AnnexIXe-V W1S issued 

on 2.10.91. The respondents have taken the view that the 

applicant is . not qualified for regulr appointment as 

Assistant Motor Vehicle Inspector snce he has not completed 

5 years of service in the pay scale o . 1400-2040;but 

for this, the applicant is fully qualified for regularisation 

Admittedly, he is the only employee under the respondents 

eligible for getting regular appointment as Motor Vehicle 

Inspector! 	. 	. 

2. 	Thp applicant placed reliance on the earlier 

judgments of this Tribunal . in, Q  .A. 225/93. It was a case 

of a MotOr.Vehicle Inspector working in the U.T. of 

Lakshadweep at Kavratti. That case was considered and 

disposed of directing the Administrator to consider his 

regularisation after relaxation of theualifiction. 
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The AnnexureiV Recruitment Rules provides for the 

rexatLGn.x)cc it reads asfollows: 

°here the Adminitrator,Union Territory. of-Laksh.dweep 
is of the opinion that it is necessary or .expedient 
so to do, he may, by order for reasons to be recorded 
in writing relx dny of the provisions of these rules 
with respect of any class or category of persons, 
except rule 4 of these js•M 

/ 

In the light of the earlier judgments we are satisfied 

that this applicttion can  be disposed of with appropr4.3te 

dirtion. Accordingly, we dirt the respondent to consider 

Annxure-VI representation filed by the applicant for getting 

regularisatiori as Assistant xvlotor Vehicle inspector w.e.f. 

4.1.90. Orders shall be passed on the same  in accordce 

with law  within I period of four months from the date of 

receipt of the copy of this judgment. 

There shaU be 'no order as to costs. 
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